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to nominate ten members
ya Sabha to associate with
the Committee on the Welfare of
Scheduleg Castes and Scxiwduled
of the House for the term
of the ist May, 1870 and
on the 30th Apnl, 1980, and
comgnunicate to this House the
of the members »0 nominat-
Bayya fabha.”

The motion was adopted.
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MATTERS UNDER RULE 377

{1) REPORTED FABULOUS SALARIES DRAWN
BY TOP EXECUTIVES OF COMPANIFS

SHRI K. LAKXAPPA Tumkur)
Durning last November certain guide
lnes were issued by the Mgl y of
Company Alfairs to lumit the salaries
dtawn by the top executiveg of hig
companies to Rs. 132 lakhs per an-

‘were being
ihe share-holders of that company
(A) Consnlidateq selary of Rs

5,000 per month;
{B) Cognmisgion at one per cent of
the net praftt of the for

APRIL 6, 1879

vices of watchman  gardner amd
domestic servants;

(D) Free use of a car fully main.
tained by the eempanv, inchuding
runmng expenseg and driver for the
rxclusive use mn the business of the
company as well as for hs own
personal use;

(E) Full travelllng expenses on
holidays to and from any place
within the country once a yeay for

one moenth for 11 montha’ serviee m

Tuding
nursing home charges, treatument ax-
penses, surgical travelling
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(J) Gratulty as per the company's
rules provided it ebali not excecd
one month's salary for each com-
Ppleted year of service, subject to a
amaximum of Rs. 30,000 or 15 months'
salary, whichever is less;

«(]K) Personal accident insurance
policy for his benefit at the cost of
the company, the insurance pre-
mium not to exceed Rs. 100 per
annum;

(L) The remuneration aforesaid
including perquisites, benefits and
«amenities shal} neverthelesg be paid
and allowed ag the minimum re.
muneration for any year in case of
abgence of inadequacy of profits for
such year;

(M) If his tenure of office is ter-
‘minated by any reason whatsoever
before the expiration of the agree-
ment, he shall be entitled to com-
pensation for Joss of office for the
unexpired residue of his term. or
three years whichever ig shorter,
calculated on the basis of average
rermouneration actually eammed by
him during the immediate preceding
three years or lesser period from
the date on awhich he ceass: to hold

In a vountry which aims at estab-
lishing the socialist pattern of society
and where a huge percemtage of the
ve below the poverty line,
such fentastieplly huge amounis are
ﬂwn:dnvmb:thetopemﬂ—
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T urge upon the Government to

to epmpel companies to af least
shide by the guidelines issuned by
them during last November.

ABTEAN
SHBEI 8, & LAL (Bayana): Ninety-
Bve per-omt of ot of matehes
Vi segtor, bolh
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middle and cottage industmes, is
located in Tamil Nadu, Fiftyfive per
cent of its labour force is children
below the age of 12 years. Al these
companies are either proprietory or
partnership concerns.

Sixtyeight per cent of the total de.
mand of matches in the country is
met by the non-mechanised sector in
Tamil Nadu, and the 2,700 cottage
unite are also at the mercy of these
middle sector units, which cater to 10
per cent of the demand,

This sector pays a daily wage of
Rs. 38 to Rs. 6 to the individual child
labour and this is proved to the hilt
by the fact that the wage bill of this
sector mecting 68 per cent of the de-
mand is jus¢ Rs, 8 crores, while the
wage bill of the mechanised sector
meeting 28 per cent of the demand is
Rs. 8 crores.

In 1979-80, the non-mechanjsed sec.
tor has not been affected by any en-

Rs. 15 crores additional revenue m a
yemr. They not only deny the legiti.
mate accretion of funds to the public
exchequer, but also fleece the com.
mon people, particolarly in the rural
areas for whom a maich stick is the

built on the sweat and of
cent blostoming huds

who get explojted By these people om
account of excruciating poverty stalke



